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st.ricter adherence .and tighten pollee 
machinery to prevent 'such OCCurre- c4 

nces? 

(c) what progr.~ss has been attained 
to produce indigenous nuclear tuel to 
be $'f!lf-su~cient in tbe same? 

THE MINISTER OF STATE IN 'J.'HE 
DEP ARTME'NT OF SE.CIENCE AND 

. TECHNOLOGY A..."W ELECTRONICS 
(SHRI' C. P. N. SINGH): (a) The 

'balance ot 39.6 tonlles represe'nts the 
,requirement of fuel for the Tarapur 
Station for the years 1980 and 1981 in 
. accordance with the agreed schedule 
of deliveries. 

(b) No Sir. India cannot obtain the 
enriched uranium requirements for the 
Tarapur Station from any other source 
except the United States as long as· 
the. Cooperation Agreement of 1963, 
remains valid. 

(c) Except for the Tarapur Station, 
none of the at(Jnlic power station'!; re-
quire enriched uranium, and indige-
nous sources of urnium are adequate 
for the power rea,ctor pro'gramn"le 
currently envisaged. Production of 
low enriched uranium for use as fuel 
will not be viable for meeting the re ... 
quirement ot only the Tarapur Stn tioD. 

Instances of 'Satl' by Women 

3340. DR. V ASANT KUMAR 
PANDIT: 

SHRI JAGPAL SlNGH~ 

Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether it is 8 fact; that in-
stances of 'Sati' offences committed by 
w'omen are again increasing in the 
country; 

(b) if so, the figures of committed 
or attempted 'Sati' instances iu the 
country .during each or 1Jhe last three 
years; 

(c) ~ilether cases have been lodged 
:against the offendeT$ as well as the 
villages who have abatted in com.-
mi,tting the crime, if so; the results 
thereof; .and 

(d) whether. Qovernment are con-
, slde'rin, to. amead the Sati Act to bring 

THE MINISTER OF STATE IN THB 
MINlSTRY OF' HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) to (c). The requisite intormati<m 
is being collected and on receipt a 
statement will be laid on the Table Of 
the House . 

(d) This will arise only faer in-
formation received is analYsed and 
conclusions drawn. 

JDdus.triai Disputes In M. P. 

3341. DR. VASANT KUMAR PAN-
DIT: Will the Minister of LABOUR 
be pleased to state: 

(8) whether it is a fact that the 
number of industrial disputes arc in-
-creasing in Madhya Pradesh dut'ing 
recent. years; 

C,b) if so, the nUlnber of 'industrial 
dis'putes in Madbya Pradesh du.ring 
January to September, 1980; and 

(c) what steps Government. of 
Madhya Pradesh have taken OUo the 
communication sent by Central Gov-
~rnment to activate the Industrial Re-
lations Machinery in the State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY): (8) and (b). 
The number ot indusitrial disputes 
(Strikes and lock.outs) was 61 in the 
year 1976, 168 in 1977, 199 in 1978 and 
252 in 1979. The' number of Ruch dis-
putes reported during the period 
January to September 1980 was 105. 
The figures for HJ79 and 1980 are pro-
visional. 

(c) In response' to the letter of 
the Minister of Labour, it bas beeD 
st.ated by the Governm~nt of Madhya 
Pradesh that conciliation' is compulsory 
under the Madhya Pr~desh 'Industrial 
Relations Act, if the conciliation offtcer 
fails to effect a settlement he tries to 
persuade the parties to submit to 
voluntary arbitration and if t~~t· 1al18 

,:,the . case' is referred for adjudicatloD 




